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COUNCIL OF STATE. 
T'I.le8d4y, 16th July, 1930. 

The Uouncil met in the Council Chamber at Eleven of the Clock, the 
Honourable the President in the Chair. 

QUESTIONS AND ANSWERS. 
MURAL DECORATION OF GoVERNMENT BUILDINGS IN NEW DBLBI. 
102. THE HONOURABLE SIB PHIROZE SETHNA: Will Government 

state if they propose to issue a report on the work of mural decorations 
done by artists and students of the Schools of Art in the Secretariat Buildings at 
New Delhi and when 1 

THE HONOURABLE MR. J. A. SHILLIDY: The whole question of the 
further action to be taken in connexion with the mural decoration of Govern-
ment buildings in New Delhi is under the consideration of Government. 

LEAFLET ISSUED FROM THE GOVERNMENT CENTRAL PREss, BOMBAY, ENTITLED 
"BOYCOTT OF BRITISH GOODS". . 

103. THE HONOURABLE SIR PIDROZE· SETHNA: Are Government 
aW81'e: 

(a) of the publication of a leaflet issued from the Government Central 
Press, Bombay, entitled" Boycott of British Goods "; 

(b) was such leaflet issued in pursuance of any circular issued by the 
Government of India; 

(e) had the leadet the approval of the Government of India and if not are 
they prepared to make investigations and publish the results 1 

THE HONOURABLE MR. H. W. EMERSON: (a) I have no official informa-
tion, but it appears from the newspapers that a leaflet under the title mentioned 
was'issued by the Director of Information, Bombay, and subsequently with-
drawn. 

(b) The Government of India have addressed Local Governments from time 
to time in regard to the need of propaganda to counteract the political and 
economic fallacies involved in the civil disobedience movement and have made 
suggestions in regard to the general lines of such propaganda. 

(e) In order to avoid any possible misunderstanding regarding their atti-
tude towards legitimate movements in favour of Indian industries, which ia one of 
encouragement and support, the Government of India have informed Local 
Governments that they desire them to avbid propaganda which may be inter-
preted as conveying any disparagement, however indirect, of Indian industrial 
and financial institutions and products. • 
H4CPB (CS) ( 125 ) B 
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TOTAL CoST OF THE INDIAN STATUTORY CoMMISSION. 

104. THE HONOURABLE SIR PHIROZE SETHNA: Will Government 
please state : 

(a) the total cost of the Indian Statutory Commission including the 
printing of the two volumes of the Report; 

. (b) if the total cost has been borne by the Government of India; and 
(0) if not, what is the proportion of the cost borne by the Home Govern-

ment ? 
TUE HONOURABLE MR. H. W. EMERSON: (a) £146,000 or roughly 

Rs. 19! lakhs. 
(b) and (0). In August, 1928, the Home Government paid a subvention of 

£20,000 towards the cost of the Commission and this sum was credited to the 
Indian revenues. As announced in a press communique issued by the Home 
Department on the 28th February, 1930, His Majesty's Government subse-
quently reviewed the position, and decided to invite Parliament to provide an 
additional grant of £60,000 towards the cost of the Commission. This second 
8ubvention will be paid into the general revenues of India. Thus His Majesty's 
Government have agreed to contribute £80,000, and the balance of £66,000 
has been shared by the Government of India and the Provincial Governments 
which met approximately Rs. 6t lakhs of the total cost. It has been arranged 
that when t.he second subvention of £60,000 is received, one-third of their 
expenditure wi1! be refunded to the Provincial Governments. 

NUMBER OF PERSONS ARRESTED AND IMPRISONED FOR BREACHES OF THE EXIST-
ING LAWS AND OF THE SIX ORDINANCES ISSUED SINCE APRIL LAST. 

105. Tm: HONOURABLE SIR PHIROZE SETHNA: Will Government 
please give the numbers of the persons in each of the difterent provinces who 
have been arrested and sent to prison between 6th April and 30th June: 

(a) for breach of the existing laws under the civil disobedience 
campa.ign ; and 

(b) for breach of each one of the six Ordinances issued since April 
last 1 

THE HONOURABLE MR. H. W. EMERSON: (a) The Honoura.ble Member 
is referred to the answer given on the 10th July, 1930, to the Honourable Rai 
Bahadur Sukhraj Roy's question No. 63. 

(b) The information required is being collected and will be furnished to the 
Honourable Member in due course. 

TOTAL COST OF THE CONSTRUCTION OF THE KANGRA VALLEY RAILWAY. 
106. THE HONoUJWJLB R.u BAlW>UB L.u..t. RAM SARAN DAB: Will 

Government kindly state : 
(a) what bas been the total cost of construction of the Kangra Valley 

Railway; • 
(b) what bas been the total cost of its locomotives, rail motors and 

rolling stock 1 
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THE HONOURABLE MR. J. A. WOODHEAD: (a) Up to 31st March, 1930 
approximately Rs. 290' 29 lakhs. A completion estimate amounting to 
Re. 295· 78 lakhs will shortly be submitted by the Agent, North Western 
Railway. 

(b) Approximately Rs. 16·38 lakhs. 
STANDARDISATION OF RAILWAY CoACmNG VEmCLEs. 

107. THE HONOURABLE R.u BA1lA.DUR 1ALA RAM SARAN DAB: Will 
Government kindly state with referenoe to the standardisation of. railway 
coaching vehicles and particularly passenger coaches whether the views of the 
various Railway Advisery Committees have been taken 1 If not, does Govern-
.ment intend to do 80 before adopting finally any standards? If 50, when' 
If not, why not 1 

THE HONOURABLE MR. J. A. WOODHEAD: Members of the Central 
Advisory Council for Railways inspected a number of the latest type of passen-
ger coaches which were collected in Delhi in March, 1925. The recommenda-
tions and criticisms then received were taken into consideration by the Carriage 
and Wagon Standards Committee in preparing designs for the Indian Railwa y 
standard carriages. 

Recommendations made, from time to time, by the various Railway Ad-
visory Committees on the question of rolling stock design are considered by the 
Railway Board and, where necessary, are referred to the Carriage and Wagon 
Standards Committee. 
EXPENDITURE BY STATE RAILWAYS ON NEW RAISED PLATFORMS AND SHELTERS 

FOR PASSENGERS AT ROADSIDE STATIONS. 
108. THE HONOURABLE RAl BAHADUR LAr..A. RAM SARAN DAB : Will 

Government kindly state what amount each State Railway is to spend during 
the present financial year on new raised platforms and shelters for p888eIlgers 
at roadside stations 1 What was the amount thus spent last year 1 

THE HONOURABLE MR. J. A. WOODHEAD: I would refer the Honour-
able Member to paragraph 5 of Appendix I of the Explanatory Memorandum of 
the Railway Budget of the Government of India for 1930-31. The statement 
there shows the amount which it is proposed to spend in the current year on 
raised platforms and also on waiting rooms and halls. 

The actuals for 1929-30 are not available, but the latest estimated figures 
for raised platforms and for waiting rooms and halls were Rs. Q,07,000 and 
Rs. 11,26,000 respectively. Separate figures are not available for shelters 
at roadside stations, the expenditure on which is included in that given for 
waiting rooms and halls. 

QUANTITY OF FOREIGN SALT IMPORTED INTO INDIA DURING THE YEAR ENDING 
31ST MAROH, 1930. 

109. THE HONOURABLE RAl BAHADUR MLA RAM SARAN DAB : Will 
Government kindly state what quantity of foreign salt was imported to India 
during the year ending 31st March, 1930 1 

THE HONOURABLE SIR ARTHUR MeW ATTERS: The total amount of 
salt imported into British India from countries outside India proper including 

al 
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Aden during the year ending March 31st, 1930, was 1,76,82,424 maunds. From 
Aden 58,95,961 ma.unds were imported into Ca.lcutta and Chittagong during the 
same year, but I cannot give the quantities of Aden salt imported at other ports 
in British India in the same year. 

MAxIMUM PRODUCTION OF SALT IN INDIA IN ONE YEAR. 
1l0. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAS: Will 

Government kindly state what maximum quantity of salt can be produced in 
India in one year 1 

THE HONOURABLE SIR A~THUR McWATTERjJ: I am afraid it is 
impossible to state a figure, but the question of increasing indigenous supplies 
of salt has been considered by the Tariff Board and is now being considered bi 
the Government of India. 

DECISIONS OF THE RAILWAY RATES TRIBUNAL ON CASES REFERRED TO THEM. 
lll. THE HONOURABLE RAI BAHADUR !.ALA RAM SARAN DAB:" Will 

Government kindly lay on the table of this House a detailed statement of repre-
sentations and cases so far referred to the Railway Rates Tribunal and the 
various decisions of the said Tribunal thereon 1 How far have tn9 Railways 
concerned abided by these decisions 1 

THE HONOURABLE MR. J. A. WOODHEAD: I lay on the table a state-
ment which gives the information required by the Honourable Member. 
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QUESTIONS AND ANSWERS. 135 

NUMBER OF FOREMEN EMPLOYED IN THE CARRIAGE A.. .... D MECHANICAL WORK-
SHOPS OFTHE VARIOUS STATE RAILWAYS. 

112. THE HONOURABLE RAl BA.JW)UR !.ALA. RAM BARAN DAB: Will 
Government kindly state the number of foremen that they employ in each of 
the Carriage and Mechanical Workshops of the various State Railways 1 How 
many of them on each Railway are Indians 1 What are the grades of salary 
of such employees , 

THE HONOURABLE MR. J. A. WOODHEAD: The information is being 
called for from the various State-managed Railways, and will be communi-
cated to the Honourable Member on receipt. 

RECRUITMENT OF PERSONS TRAINED AT THE MACLA.GAN ENGINEERING CoLLEGE, 
LAHORE, TO THE MECHANICAL BRANCH OF THE R.AILWAY AND OTHER 
SERVICES. 
113. THE HONOURABLE RAI BAHADUR !.ALA. RAM SARAN DAB: Will 

Go~ernment kindly state whether they recognise persons trained at the 
Maclagan Engineering College, Lahore, equally with persons trained at 
other Engineering Coneges in India for recruitment to the: mechanical 
branch of the Railway and other services 1 If not, why not 1 

THE HONOURABLE MR. J. A. WOODHEAD: No; for the reason that 
the Diploma of the Maclagan Engineering College is not accepted &8 exempting 
its holder from the A880Ciate Membership Examination of the Institution of 
Civil Engineers, the Institution of Mechanical Engineers or the Institution of 
Engineers (India). 

THE HONOURABLE RAI BAHADUR LALA. RAM SARAN DAR: May I 
ask what has been the result of the inquiry by the Committee of Engineers 
which the Government of India recently appointed in this connection 1 

THE HONOURABLE MR. J, A. WOODHEAD: I am afraid, Sir, I cannot 
answer the quest.ion, but I will supply the information later on to the Honour· 
a.hle Member. 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
TABLE. 

SECRETARY OF THE COUNCIL: Sir, in accordance with rule 25 of the 
Indian IJ{',gislative Rules, I lay on the table copies of the following Bills which 
were passed by the Legislative Assembly at its meeting held on the 14th July, 
1930, namely: 

A Bill to provide for the creation of a fund for the improvement and 
development of the cultivation, manufacture and marketing of 
Indian lac. 

A Bill further to amend the NegotiabJ ~ Instrument.~ Act, 1881, for a. 
certain purpose. 

A Bill to amend the Indian Forest Act, 1927, for a certain purpose. 
A Bill further to amend the Indian Telegraph Act, 188.'), for a certain 

purpose. 



136 COUNCIL OF STATE. [15TH JULY 1930. 

[Secretary of the Council.] 
A Bill further to amend the Bombay Civil Courts Act, 1869, for a 

certain purpose. 
A Bill further to amend the Benares Hindu University Act, 1915. for 

certain purposes. 

RESOLUTION RE PROTECTION AGAINST ACCIDENTS OF WORKERS 
EMPLOYED IN LOADING OR UNLOADING SHIPS. 

THE HONOURABLE MR. J. A. WOODHEAD (Commerce Secretary): Sir, 
I beg to move: 

" That this Coullcil having cOllsidered : 
(1) the Draft Convention concerning the protection against accidents of workers employed 

in loading or unloading ships; , 
(2) t.he Recommendation concerning reciprocity as regards the protection against acci. 

dents uf workers employed in loading or unloading ships; 
(3) the Recommendation concerning the consultation of workel'll' and employers' organi. 

sations in the drawing up of regulations dealing with the safety of workers Ilmployed 
in loading or unloading ships; 

adopted by the International Labour Conference at Its Twelfth Session J't'comn:eno. to the 
Govemor General in Council that he should examine the possibility of giving effect to the above 
Convention and the Recommendations and that the results of this examination should be 
plaeed before the Council within eighteen months from this date." 

Sir, in the first place I should like to explain why the Resolution has been 
brought in this form before the House. Under Article 405 of the Treaty of 
Verseilles, which deals with the International Labour Organisation, member 
Governments have bound themselves to bring any Draft Convention or Recom-
mendation adopted by the International Labour Conference before the com-
petent authority which has power to take action within at thr latest 18 months 
of the dat.e when the Draft Convention or Recommendation was adopted. In 
this case the period of 18 months expirE'S on the 21st December next and, as 
legislation will be neoessary before the Government of India can ratify the 
Convention, it is necessary, in order to comply with the provisions of the 
~reaty, that the Draft Convention and the Recommendations should be 
brought before the Indian Legislature at this Session, because before the 
nruct S~SiOD hegine t.he periec\ 01 18 month.!> will have expired. 

The Dru.ft Convention provides an almost complete Code for the protec-
tion against accidents of workers engaged in the loading and unloading of 
ships. I~r alia it deals with the precautions to be taken on shore both as 
regards the fencing of dangerous places and the efficient lighting of approaches 
and docks; and with the examination and regular inspection of all machinery, 
both ashore and on board the ship, used in connection with loading and un-
loading opera.tions. Further it requires each contracting country to set up 
an efficient system of inspection in order to ensure that the provisions of the 
Convention are duly enforced. The recommendations are supplementary to 
the Convention. The first seeks to secJll'6 a reasonable uniformity in the 
regulations adopted by the several countries anr! the mutual recognition of 
.certificates of inspection and examination. The tiecond recommends that the 
authorities responsible for the making of regulations should either directly 
or through any joint machinery consult the workers' and employers' organi-

_. .sa.tions in t.he drawing up of regulations under the Convention. 



PROTECTION AGAINST ACCIDENTS OP WORKERS EMPLOYED IN LOADING OR 137 
UNLOADING SHIPS. 

The object of the Resolution, Sir, is to seek the authority of the House to 
examine the provisions of the Convention and the Recommendations in order 
to see how far it is practicable for the Government of India to accept them. 
I think it "is obvious that the Convention, covering as it does the whole field 
of protection of persons engaged in loading and unloading operations, could 
not be given effect to without previous consultation with Local Governments, 
Port Trusts, cOInmercial bodies and other interests concerned. We have 
addressed Local Governments and through them the Port Trusts and other 
interests, but up to the present we have not received replies from all Local 
Governments and the Government of India are not therefore at present in 
a position to come to a final conclusion as regards whether the provisions of the 
Convention and the Recommendations should be adopted in India. This, Sir, 
is the reason why the Resolution has been brought forward in its present form. 

Sir, I move. 
The motion was adopted. 

RESOLUTION RE MARKING OF THE WEIGHT ON HEAVY PACKAGES 
TRANSPORTED BY VESSELS. 

THE HONOURABLE MR. J. A. WOODHEAD (Commerce Secretary): Sir, 
I beg to move: 

" That thi. Council recommend. to the Governor General in Council that he should ratify 
the Draft Convention concerning the DlArking of the weight on heavy pACk.- traDaported by 
veuels, adopted by the Intern&tionai Labour Conference at itA! Twelfth 8ellaion held at Geneva 
in May-June, 1029." 

The Convention, Sir, is a simple one. It requires that any package or object 
weighing one metric ton or more sent for transportation by sea or inland water-
way should have its gross weight plainly and durably marked upon it on the 
outside before it is loaded on ~ ship or vessel. The object of the Convention, 
Sir, is to protect workers employed in loading and unloading ships and in parti-
cular to protect them from the danger to which they may be subject if the 
machinery used in the loading and unloading processes is overloaded. If a crane 
is overloaded, it is apt to break, and the consequences are often serious to those 
employed in loading and unloading operations. Local Governments and Local 
Administrations, commercial bodies and shipping interests have been consulted 
and opinion is practically Wlanimous that the Convention should be ratified. 
In fact, there are only two exceptions to that. One was an objection taken 
by the Bombay Chamber of Commerce and another by a firm in Madras. The 
Government of India therefore consider that the Convention should be ratified. 
Legislation is not considered necessary at any rate at the present moment. 
The Port Trusts have by virtue of the various Port Trust Acts power to frame 
bye-laws for the safe and convenient use of wharves, jetties, piers, etc., and it is 
thought that for all practical purposes it will be possible for the provisions of the 
Convention to be enforced by bye-laws framed Wlder these Acts. At Chitta-
gong the position is somewhat exceptional in 80 far as the jetties belong to the 
Assam Bengal Railway, but it has been arranged that the Asea.m Bengal Rail-
way should apply the provisioas of the Convention by virtue of the powers they 
possess Wlder the Indian Railways Act. As rESards inland waterwaY8, cranes 
are usually not used for the loading and unloading of ships, and 80 far as the 
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Government of India are aware, packages one metric ton or more in weight are 
usually not dealt with. The Government of India are of opinion therefore that 
80 far as inland waterways are concerned, no legislation is necessary Ilt the pre-
sent moment. 

Sir, I move. 
The motion was adopted. 

STATEMENT OF BUSINESS. 
THE HONOURABLE SIR BROJENDRA MITTER (Leader Qf the House): 

Sir, Government would like, if possible, to finish the work of the Session by 
Friday, the 18th of July. They are prepared to consent to the setting down on 
that day, which in the programme is reserved for Government business, of any 
non-official Bills which may be passed in the Legislative Assembly to-day. 
This would mean having an ad hoc sitting on Wednesday, the 16th, for the pur-
pose of laying the non-official Bills on the table, unless you, Sir, would agree 
to their being laid on Thursday, the 17th, and taken up the next day, in which 
case there would be no need for any sitting on Wednesday, the 16th. 

It follows that Government would wish to take up the Government Bills 
which were laid on the table to-day for oollsideration and passing on Thursday, 
the 17th. I understand that motions in this behalf are already in the hands of the 
Secretary. Rule 27 of the Indian Legislative Rules provides for an interval 
of three days between the receipt of the notice and the making of such a motion, 
but you, Sir, have a discretion to shorten that period. I would, therefore, 
request you in the exercise of that discretion to direct that these Bills be set 
down for disposal on Thursday, the 17th. 

Sir, I may add with regard to the non-official Bills which may be passed 
by the Legislative Assembly to-day that if you decide not to sit to-morrow, 
then I can arrange to circulate those Bills amongst the Members as soon as 
they are available from the Press. 

THE HONOURABLE THE PRESIDENT: Honourable Members are aware 
that, when these questions arise at tne end of a Session of fixing dates and 
shortening notices, I always attempt to consult the convenience of the House. 
I think I may assume that as there is only a very small amount of business left 
to be brought before the Council in this Session, Honourable Members are not 
desirous that the Session should be unduly prolonged. So far as the Government 
Bills which were passed in another place yesterday and which have been laid 
on the table to-day are concerned, I think the procedure is simple. I am 
proposing that they should be taken into consideration on Thursday, which is 
in effect shortening the notice by one day. So far as the non-official Bills 
which may be passed in another place to-day are concerned, there seem to be 
two alternatives: (1) to have a meeting on Wednesday morning for a few 
minutes solely for the laying of these Bills-there will be no other business-
and then shortening the notice by one day again and take them up on Friday, 
or (2) to let these Bills wait till Thursday morning, when we shall have a meeting 
in any case,to be then laid, and then to take th~m up with one day's notice 
only on Friday. The official Bills are all simple. Four out of the six are one 
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clause Bills. But in regard to non-official.Bills, which may be passed in another 
place to-day, we have no information. The Honourable the Leader of the 
House has said that he will circulate these Bills with the greatest despatch, but 
I should like to bve the views of the House. I think it is desirable that we 
should take the Bills up on Friday. I should like to have the views of the House 
whether they would like them to be laid on Wednesday morning and have two 
days' notice in which to give notice of amendments or whether they would like 
them to be laid on Thursday morning, which will only allow of one day's not,ice. 

THE HONOURABLE RAt BAHADUR L.UA RAM SARAN DAS: Will it not 
be convenient, Sir, to meet on Saturday in the case of non-official Bills 1 I 
imagine that one of these Bills is rather an important one, and perhaps there may 
be some amendments, and more ti,me may be given for this. Perhaps, in that 
case, the Honourable the Leader of the House might arrange for a meeting on 
Saturday. 

THE HONOURABLE THE PRESIDENT: I gather from the HOllourable 
Member's remarks that he is desirous of having as much notice as possible of 
these Bills. The objection to having a meeting on Saturday is that Honourable 
Members will be delayed here an extra day because there will be no business to 
be dealt with on Friday. I think, therefore, that I should direct that there 
should be a meeting to-morrow morning in which the business will consist of 
the laying of any Bills which may be passed in another place to-day. 

The Council will now adjourn till to-morrow morning at II o'clock. 
The Council then adjourned till Eleven of the Clock on Wednesday, the 

16th July, 1930. 




